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Heard Mr. B.C. Pathak, 	learned 

co&isel appearing for the Applicant and 

Mit. Manjula Das, learned Addi. Standing 

Counsel appearing for the Union of India. 

Issue Notice to the Xespondents 

reuiring them to file reply within six 

weks. 

Call this matter on 10.01.20013  

(K ) 	 y) 
M her(A) 	 Vice-Chairman 

No written statement has been ified 

this case as yet. 

Call this matter on 08.02.2008 

waiting written statement from the 
Iespondents. 

I 

(Khushiram) 
	

(M. P. Mohantv) 
Member(A) 
	

Vice- Chairman 
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No written statement has .. been 

filed in this case as yet 'by the 

Respondents. 	.. 
Call this matter on 12.3.2008 

aaiting written statement from the 

.•Respondent 	. 

Kh S 
	 (M. R. Moha!iity 

Member(A) 

Lut 

.12.03.2008 	. No written statemen.t has been ified as 
• 	 1 	; 	 -. 

yet in this case. by the RspOndents. 

"Call this matter on 21st April 7  2008 

: 

.. 	(M.RMohan)) r'' 	,,; - ( i•... t 	i.' 	 • 	 . 	

- 	\'ie(hairinan 
Im  

........................................ 

2i.O4.2OO 	Nnn 	 fn t -. - - .• - - - •- 	 - - 	
''- 	 SSSFS, 

Applicant is present. . [5espite several 

:. •' .•....  
ad)ournments)  no written sItatement has yet 

been ffleçEby the Nespo.dn.ts in this case. 

Even to-day the Iearhed Sr. Standing 

Counsel/Addi. Standing Counsel seeks 

adjourn aents 4or four weks to ifie written 

statementWhuJ.e permitting the Respondents 

to ifie their counter/ written sfatement by 

• .. 

	

	 16.05.2008; libertyis hereby granted to the 

Respondents to examine the grievances of the 

• . .. . . Applicant and pendency of this O.A. shall not 

stand on the way of the Respondents to 

revoke the suspension order and to give 

reinstatement. 

A4J1L- 
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CaU 	mat 11  16.05.2003. 

Send COpIeS of 	IS order to .he 

/ 	 . Applicant/}espondeiits in thadd1s given 

intheO.A. 	 •. 

/oi 	 (M.R.Mohan) 

ee41 	
,..  Vice-Cha an  
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Nonr annearR fnr the AnnIint nnr th e  

Annliiit iq prsrtt. Mr.RC.Path,k. IisirnM 

-(n1mRrI smncsn-jng fnr the AynHcnnf hns fitM 

n swk note smd hq indktd fhrrrin that h is 

maftrnq vnv he Miniirnrd 1m 15f)5.)A 
to 99.09 . ,A(.N)A.  

It aymrn-s frnm the inom4inniq vivrn 

by the W'snondrnt tn Mrs. M. I)ss. k,srnrd. 

Addi. St,ndiyipCnnnsc$ for thv' 	sondfy)f*I 

that the AmIi,n$ A hns 	Iyr.dy hin 

- wfrttM hv an nrdrr datvd 11.01 X)S. 

Qth M,..0 )flAR 

IM. I. Mohsrn1v 
SF.._^IL ...... 

IV1..1J.LLp...J. 	 V 

* 
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29 05 2008 	None for the Applicant Mr. MU Ahmed 
.? 	learned Addi: Standing counsel appearing for 

/ 	
the 	otids seeks two weeks tiie to liie 

-. 	. 	. 	written statement. 

- 	Call 	this 	matter 	on 	16.06.2008 
I  ..'L'tin 	itten 	statement 	from 	the 

Resondents. I 

I 	
' 	

(}ushk) 
U 	

Mexnber(.) I Im . 	. 	 '.• 	. 	p. 	. 

¶, 	. . .. 

• 	 16.06.2008 	For, the reasois 	ethtdód sl ' 

the 0 A stands thsposed of. 

• 	- 	r.. 	. 	.. 	, 	.•• 	 . 	•.••• 	-• 	 . . 

/(Kbiiharam) 	(M K Mohanty)1 
- 'H 	• 	 MembeA) 	•• 	Vice-C12a1an 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. 291 of 2007 

Date of order: the 16th June, 2008 

Smt. Ksh. Bomola Devi .. Applicant 

By Advocate: Mr. B.C. Pathak 

Versus 

The Union of India & others .. 	 Respondents 
By Advocate Mr. M. U. Ahmed, Additional C.G.S.0 

CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Shri Khushiram, Member [A] 

Whether reporters of local newspapers 
may be allowed to see the judgment or not? )es/No. 

Whether to be referred to the Reporters 
or not? 

Whether to be forwarded for including in 
the Digest being compiled at Jodhpur Bench 
and other Benches? 	 .Yes7No 

Whether their Lordships wish to see the 
fair copy of the judgment? 	 Yes/No 

1. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAI-IATI 

O.A.No. 291 of 2007 
Guwahati, this the 16th day of June, 2008 

Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
Hon'ble Shri Khushiram, Member [Administrative] 

Smt. Ksh. Bimola Dcvi, 
W/o Shri Th. Jugeshwar Singh, 
Resident of Kongpal Kshetri Leikai, 
P0 & PS: Porompat, Imphal-795 005. 
Employed as: 
Asstt Post Master [Accounts] 
[presently under suspension], 

Imphal Head Post Office,Imphal-795 001 
Manipur State 

By Advocate Mr. B.C. Pathak 	
Applicant 

 

Versus 
I .Union of India, represented by the Secretary; 

Ministry of Communications, 
New Delhi- 110 001 

2.The Postmaster General, 
North East Region, 
Shillong-793 001 

3.The Director of Postal Services, 
Manipur, Imphal-795 001 

4.Shri A.Kesava Rao, 
Deputy Supdt of Post Offices, 
0/o the Director of Postal Services, 
Manipur, Imphal-795 001. 

Respondents 

By Advocate Mr. M.U. Ahmed, Additional C.G.S.C. 

ORDER 
[ORAL] 

Manoranjan Mohanty, Vice-Chairman: 

Heard Mr. B.C. Pathak, learned Counsel appearing for the Applicant 

and Mr. M.U. Ahmed, learned Additional Standing Counsel appearing for 

the Respondent Department and perused the materials placed o'7n record. 
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2. 	The Applicant was placed under suspension. Raising grievance of 

non-review of the said order [of suspension] within the stipulated period, 

the Applicant approached this Tribunal with the present Original 

Application filed under Section 19 of the Administrative Tribunals Act, 

1985. 

3• 	Although notices were issued, the Respondents have not yet filed 

any written statement in this case. 

It has been pointed out by the Counsel appearing for both parties that 

by an order dated 11.01.2008, the suspension order has been revoked/the 

Applicant has been reinstated. In the said premises, since the Applicant has 

already been reinstated [on revocation of the Suspension Order] there 

remains nothing to .keep this matter/case pending; which is accordingly 

disposed of 

While parting with this case, liberty is hereby granted to the 

Applicant to represent to the Respondents for redressal of any of remaining 

grievances; which shall certainly receive consideration of the Respondents 

and relief as due and admissible under the Rules, may be granted as 

exeditiously as possible. 

Khushiramj 	 [Manoranjan Mohanty] 
Member[A] 	 Vice-Chairman 

cm 
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I N T H E CE N TR. A.LAllJJJJ m1ThTJNAL 
GUWAHATI BENCH: AT GUWAHATI 

O.A. No. 	1 /2007 

Smt. Ksh Bimola Devi 
	

Applicant 
-versus- 

Union of India & others 	 Respondents 

Synopsis of the Case 

Date 	I Particulars 

The applicant is a Higher Selection Grade-Il (BCR) 
Postal Assistant [in short HSG-II (BCR) PA] at Imphl 
Head Post Office under the Manipur Postal Division with 
33 years of unblemished service career. 

2.4.2007 
	

The applicant has been placed under suspension 
(Annexure All) with immediate effect for alleged 
irregular identification of fraudulent investors of KVPs. 

July, Some investors purchased National Savings Certificates 
2005 to (NSC) 	and 	Kishan 	Vikash 	Patras 	(KVP) 	from 	Post 
August, Offices 	outside the 	State of 	Manipur approached the 
2006 Imphal 	Head Post Office and some Sub Post Offices 

under Imphal I-lead Post Office wanted to transfer their 
said certificates from 	the Office of Origin to the Head 
Post 	Office 	or 	the 	said 	Sub 	Post 	Offices 	under 	the 
Manipur 	Postal 	Division. 	As 	the 	Deputy 	Post 	Master, 
Imphal Head Post Office and the Sub Post Masters of 
such 	Sub 	Post 	Offices 	had 	no 	knowledge 	about 	the 
procedure 	of 	transfer 	of 	KVPs, 	they 	approached 	the 
applicant 	for 	help. 	The 	applicant 	as 	a 	colleague 	and 
cooperative staff assisted the Deputy Post Master and 
the 	Sub 	Post 	Masters 	by explaining the 	provisions of 
Rule 37 of the "Post Office Savings Bank Manual, Vol. 
II". 	But 	unfortunately 	it 	has been 	alleged that the 	said 
certificates which were transferred from the State of UP 
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and Bihar were fraudulently issued by the "office of 
purchase". This came to the knowledge of the applicant 
in September, 2006. On hearing this shocking 
information the applicant suffered a severe mental and 
physical blow and as a result she has become a chronic 
patent of Hypertension with accompanied Heart 
problems. The applicant has been on leave since 
12.9.206 and she is under constant medical care. 

12. 9.2006 
The applicant submitted her leave application, which was 
supported by medical certificates and reports issued by 
the State Medical Board, Manipur. But the respondent 
No. 3 and 5 have failed to grant leave from 12.9.2006 to 
30.11.2006 and leave from 1.12.2006 to 1.4.2007. As a 
result the applicant has been put to suffer from acute 
financial hardship for non-payment of salary etc. in 
addition to her mental and physical ailment. 

	

1.12.2006 	The applicant was also implicated in a police case on the 
same allegation of fraudulent encashment of KVPs, 
where the Hon'ble Gauhati High Court (lmphal Bench) 
was pleased to grant her absolute bail. 

The applicant can be no way responsible in the matter 
and the responsibility lies on the respondent No. 5 and 
such responsibility cannot be sifted to the innocent 
applicant. It is the respondent No.5 who has used his 
office to place the applicant under suspension through 
the respondent no.4. This action is bias and malafide. 

13.8.2007 The applicant submitted her representation and thereby 
demanded revocation of the order of suspension dated 
2.4.2007 and for grant of leave from September, 2006 to 
April, 2007 in view of the Rule 10(6), 10(7) of 
CCS(CC&A) Rules, 1965 as amended. These provisions! 
of amended Rule 10(6) and 10(7) are mandatory in 
nature as the law in this regard is well settled. Therefore 
a suspension order not reviewed as per new Rules 
becomes inoperative. Hence the impugned order of 
suspension dated 2.4.2007 is liable to be set aside and 
quashed and the period of suspension from 2.4.2007 
onwards is also liable to be treated as deemed to be in I 
service with all consequential benefits she is entitled to 
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grant of leav on medicalground from 12.9.2006 to 
2.4.2007 with further direction to release the leave salary 
for the said period. Accordingly the applicant be re-
instated and she should be allowed to join her service. 
But no action has been initiated by the respondents in 
this regard so far. Being aggrieved by the inaction on the 
part of the respondents the applicant prefers this 
Application before this Hon'ble Tribunal for the grant of 
above relief and as indicated in para 8 of the Application. 

• Filed by: 

Advocate 
r,' 	3- 
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APPENDIX - A 
[FORM—Il. 

[See Rule 41 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

ORIGINAL APPLICATION NoP of 2007. 

APPLICATION UNDER SECTION-19 OF THE A.T ACT 1985 

Smt. Ksh Bimola Devi 
Applicant. 

- Versus - 
Union of India& Others. 

Respondents. 

I NT fl •P Y 

Si Description of documents relied upon ANNEXURE 	I Page 
No ____________ number 

SYNOPSIS  
1 Application 01-17 

2 Copy of suspension Memo No. F5-1/2006-07 ANNEXURE-A/1 18 
dated 02nd April 2007.  

3 Copies of 'Medical certificates' submitted by the ANNEXUR&Al2 

applicant from time to time since 12-09-2006 in [Series] 

support of the applicant's leave applications. 
4 Copy 	of 	Respondent 	No.5's 	letter 	dated ANNEXUREA/3 zci 

12-10-2006  
5 Copy of Medical certificate dated 16-11-2006 ANNEXUREAI4 

given by the State Medical Board, Manipur. 
6 Cojy 	of 	Respondent 	No.5's 	letter 	dated AEXURE-A15 

08 Dec2006  
7 Coj y 	of 	Respondent 	No.5's 	letter 	dated ANNEXURE-A16 

52- 
09 Feb2007  

8 Copy of order dated 0 1-12-2006 passed by the ANEXUREA/7 

Hon'ble Gauhati High Court (Imphal Bench) in 
Bail Application No.29 of 2006.  - 

of 	applicant's . representation 	dated EXU8 L Copy 
13-08-2007  

Date: 	 /. 
• 	 Signature of the applicant 

Place: 
For use in Tribunal's office 

Date of filing 
Or 
Date of Receipt by post 

Registration No. 	 . ............................... 

Signature 
For Registrar 
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• 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION No: ' of 2007. 

Smt Ksh. Bimola De'vi, Aged 57-years 

W/o Shri Th ?  Jugeshwar Singh, 

Resident of: Kongpal Kshetri Leikai, 

P0 & PS : Porompat, Imphal - 795 005. 

Employed as: 

Asstt Post Master (Accounts); 

[Presently under suspension] 

Imphal Head Post Office, Imphal - 795001 

Manipur State. 
Applicant. 

- Versus - 

Union of India 	!:;t:QcP t Le 
fl\ LMSkI 4. Ct CAI 	" Ne-.Z J e  U-k - 110001. 

The Post Master General, 
North East Region, 
Shillong - 793 001. 

The Director of Postal Services, 
Manipur, Imph1 - .795 001. 

Shri. I. Pangernungsung, 
Director Postal Services, 
Nagaland, Kohirna. 

Shri. A. Kesava Rao, 
Deputy Supdt of Post Offices, 
0/0 the Director Postal Services, 
Manipur, Imphal - 795 001. 

Respondents. 

IN THE MATTER OF: 
Unlawful 'suspension' of the applicant by the 

Respondent No.4 namely Shri I. Pangernungsung, 
Director of Postal Services, Nagaland, Kohima; 
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IN THE MATTER OF: 
Irregular, illegal & arbitrary continuation of the 
suspension of the applicant, in violation of Rule-
10(7) of Central Civil Services (Classification, 
Control & Appeal) Rules 1965 and Deptt. of Personnel 

& Training OM No. 11012/4/2003-Estt.(A) dated 701.2004. 

-AND- 
IN THE MATTER OF: 
Non-grant of leave on Medical Grounds from 	11- 

09-2006 to 01-04-2007 and non-payment of leave 
salary for the said period by the Respondent No.3 
and Respondent No.5, in spite of certification of ill-
health as genuine by the State Medical Board, 

Manipur. 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

1.1. The present application is made against the order of 

suspension issued by the Respondent No.4 namely Shri I. 

Pangernungsung, Director Postal Services, Nagaland, Kohima 

vide Memo No. F5-1/2006-07 dated 02nd  April 2007. 

- A copy of the Suspension Memo No: P5-1/2006-07 

dated 02nd  April 2007 is attached as ANNEXURE-A/ 1. 

1.2. The present application is also made against the non-

grant of applicant's leave for the period from 12-09-2006 to 01-

04-2007 by the above Respondent No.3 & the Respondent 

No.5, in spite of recommendation and certification of 

applicant's ill-health by the State Medical Board, Manipur. 

JURISDICTION OF THE TRIBUNAL: 
The applicant declares that the subject matter of the present 

application is within the jurisdiction of the Hon'ble Tribunal. 
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LIMITATION: 

The applicant further declares that the application is within 'the 
limitation period prescribed in Section-2 1 of the Administrative 
Tribunals Act, 1985; 	- 

FACTS OF THE CASE: 

4.1. That, the applicant is a Higher Selection Grade-Il (BCR) 

Postal Assistant [in short "called as 'HSG-II (BCR) P.A'] 

in the Department of Posts in Manipur Postal Division; 

and the applicant was working as Assistant Post Master 

(Accounts) at Imphal Head Post Office until she was 

unlawfully placed under suspension by the Respondent 

No.4 namely Shri I. Pangernungsang, Director Postal 

Services, Nagaland, Kohima vide Memo No. F5-1/2006-

07 dated 02nd  April 2007. 

It is most respectfully submitted before the Hon'ble 

Tribunal that the prescribed disciplinary authority for 

the present applicant is The Director Postal Services, 

Manipur, Imphal'; and the prescribed appellate authority 

for, the present applicant is The Post Master General, 

North Eastern Circle, Shilloñg'. Therefore, the 

Respondent No.4 namely Shri I. Pangernungsung has no 

statutory powers under the p'rovisions of CCS (CC&A) 

Rules 1965 in his capacity as the Director Postal 

Services, Nagaland, Kohima in respect of the officials 

working in Manipur Postal Division. In other words, it 

may besubmitted that the Respondent No.4 namely Shri 

1. Pangernungsung as Director Postal Services, 

Nagaland, Kohima is the disciplinary authority for the 

officials in the cadre of Postal Assistants and above 

working in Nagaland Postal . Division; and the 

disciplinary authority for the officials in the cadre of 

Postal Assistants and above working in Manipur Postal 

S 
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Division is the Director Postal Services, Manipur, 

Imphal. Hence, exercise of disciplinary powers by Shri I. 

Pangernungsung in his capacity as Director Postal 

Services, Nagaland, Kohima, in respect of the officials 

working in Manipur Postal Division is totally illegal as 

because the statutory powers can be exercised only by 

the prescribed statutory authority. 

4.2. That, the applicant, during her entire service career, 

spreading over 33-Years, has never come to the adverse 

notice of any authority/ superior officer; and only 

because of her sincere and devoted service, she was 

posted as Assistant Post Master (Accounts) at Imphal 

Head Post Office with effect from January 2003. 

It is most respectfully submitted before the Hon'ble 

Tribunal that as per Rule-276.A of P & T Manual Vol 1iI, 

the post of Assistant Post Master (Accounts] can be / 

filled only with those Postal Assistants who have 

qualified in the 'P0 & RMS Accountants Examination'. 

But, the present applicant was appointed as Assistant 

Post Master (Accounts) at Imphal Head Post Offlce, 

although she has not qualified in the P0 & RMS 

Accountants Examination'. This fact is the proof that 

the applicant has been maintaining an unblemished 

and excellent service record so as to satisfy the 

controlling authority to appoint her as the regular 

Assistant Post Master (Accounts) at Imphal Head Post 

Office with effect from January 2003 irrespective of the 

fact that the applicant has not passed the P0 & RMS 

Accountants Examination and in the normal course she 

is ineligible to hold such post. 
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4.3. That, prior to her posting as Assistant Post Master 

(Accounts) at Imphal Head Post Office, the applicant 

was serving in various capacities in the cadre of Postal 

Assistants in Manipur Postal Division; and she was 

working in the 'Post Office Savings Bank Branch' at 

Imphal Head Post office for more than 20-years in her 

total 33-years of service. This is because of the fact 

that the app1iant was proficient and efficient in the 

Post Office Savings Bank' works. Therefore, the help of 

the applicant was sought by each and every one who 

was dealing with the Post Office Savings Bank' work at 

Imphal Head Post Office and also in the Sub Post 

Offices under Imphal Head Post Office. The applicant, 

as •  a cooperative and helpful official, exten'ded her co-

operation and help to every individual who is related to 

Post Office work. 

4.4. That, between July-2005 to August-2006, some 

investors who had purchased the Post Office Savings 

Certificates, such as 'National Savings Certificate' & 
'Kishan Vikas Patras' from the post offices situtated 

outside Manipur State approached Imphal Head Post 

Office and some of the Sub Post Offices under Imphal 

Head Post Office with the desire to transfer their 

'Savings Certificates' from the offices of their original 

purchase to Imphal Head Post Office and some of the 

Sub Post Offices under Imphal .Head Post Office in 

Manipur Postal Division. When the Deputy Post Master 

(Savings Bank Branch), Imphal Head Post Office and 

the Sub Post Masters of some Sub Post• Offices in 

Manipur Postal Division were not knowing about the 

procedure to transfer the 'Kishan Vikas Patras' from the 

office of their purchase to Imphal Head Post Office and 
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6 
the Sub Post Offices in Manipur, they came to the 

applicant for her help to know about the procedure; and 

the applicant, as a colleague and cooperative staff, 

assisted the Deputy Post Master (Savings Bank Branch} 

and the Sub Post Masters by explaining the provisions 

of Rule-37 of Post Office Savings Bank Manual Volume-

II', which states about the transfer of certificates from 

one post office to another post office. During the course 

of her assistance, the applicant also filled up some of 

the 'applications for transfer of certificates' by her own 

hand-writing. But, to the ill-fate and ill-luck of the 

applicant, it has now been alleged by the authorities 

concerned that the certificates, which were transferred 

from the post offices in 'Bihar State' and 'Uttar Pradesh 

State' were found to be fraudulently issued by the 'office 

of purchase' When this fact was  known to the present 

applicant in September-2006, the applicant became 

pale and faded; and applicant, besides being mentally 

disappointed, also became a chronic patient of 'hyper-

tension' and 'heart problems'. The applicant therefore 

applied for leave from 12-09-2007; and since then, the 

applicant is continuing under constant medical care 

and treatment. - 

- Copies of 'medical certificates' fsubmitted by the 
applicant from time to time since 12-09-2006 in 
support of her leave applications have been attached 
as ANNEXURE-A/2 [Series]. 

4.5. That, in spite of the. fact that the State Medical Board, 

Manipur certified that the ailments, which the applicant 

was suffering, were genuine, the above Respondent 

No.3 & the above Respondent No.5 intentionally failed 

to grant the leave applied for by the applicant for the 

II 
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period from 12-09-2006 to 30-11-2006; and the 

further leave applied by the applicant from 01-12-2006 

to 01-04-2007, from time to time, was also not granted 

by the Respondent No.3 and Respondent No.5, without 

any reason and justification. 

It is submitted •here for the kind information of the 

Hon'ble Tribunal that the Respondent No.5 namely Shri 

A. Kesava Rao, Deputy Supdt of Post Offices, O/o the 

Director Postal Services, Imphal, referred the case of the 

applicant for the second Medical opinion of the State 

Medical Board, Manipur vide letter No.B-2/ Ksh. 

Bimola Devi Dated 12/10/2006; and the State Medical 

Board, Manipur after thoroughly checking the applicant 

on 16-11-2006 opined that the applicant would be fit to 

return to duty by 01-12-2006. But, unfortunately, the 

applicant started to suffer from severe back pain and 

related orthopedic disorders since the last week of 

November-2006 and for which the applicant is under 

the constant medical treatment of a senior orthopedic 

surgeon till date. But, in spite of the fact that the State 

Medical Board, Manipur has already certified that the 

applicant was actually unfit for service up to 30-11-06 

vide letter No.1/MB/INV/92-FW(Pt) dated 16.11.2006 

as intimated in the Respondent No.5's letter 

No.B-2/Ksh. Bimola Devi dated 08th Dec 20. 06, the 

Respondents No. 3 & 5 did not grant the leave of the 

applicant even up to 30-11-006 only to cause financial 

hardship and mental agony to the humble applicant. 

- Copy of Respondent No.5's letter dated 12-10-2006 
related to the 'second medical opinion' of the 

applicant's medical leave application is attached as 

ANNEXURE-A/ 3. 

416 
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- Copy of the 'Certificate of unfitness' granted by the 

State Medical Board, Manipur dated 16-11-2006 is 

attached as ANNEXURE-A/4. 

4.6. That, it is further submitted before the Hon'ble Tribunal 

that the Respondent No.5, while he himself had 

intimated that the State Medical Board, Manipur has 

declared the applicant as unfit for duty up to 30-11-06 

vide letter No.B-2/Ksh. Bimola Devi dated 08th Dec 

2006, has once again forwarded the 'medical leave 

applications' pertaining to the period from 12.10.2006 

to 30.11.2006 along-with the leave applications 

pertaining to the period from 01.12.2006 to 13.02.2006, 

for the further medical opinion of the State Medical 

Board', Man.ipur only to cause further financial 

hardship and mental agony to the humble applicant. 

Otherwise, there is no reason or justification to forward 

- the 'medical certificates' for the period from 12.10.2006 

to 30.11.2006 for further medical opinion of the same 

Medical Board which itself had earlier declared the 

applicant to be unfit for service up to 30.11.2006. 

- Copies of Respondent No.5's letter dated 08th Dec 
2006 and 09th Feb 2007 have been attached as 
ANNEXURE-A/5 & ANNEXURE-A/6 respectively. 

4.7. That, it is also submitted for the kind information of the 

Hon'ble Tribunal that the applicant was falsely 

implicated in the Police case related to the 'fraudulent 

encâshment of Kishan Vikas Patras at Lamlong Bazar 

Sub Post Office' at the instance of the above 

Respondents No.3 & 5; and in this connection, the 
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applicant had to approach the Hon'ble Gauhati High 

Court(Irnphal Bench) for anticipatory bail. The Hon'ble 

Gauhati High Court(Impha.l Bench), after thoroughly 

examining the entire aspects of the police case filed 

against the applicant, granted 'absolute bail' to the 

present applicant vide order dated 01-12-2006 in Bail 

Application No.29 of 2006 under a clear observation 

that there is no evidence against the present applicant 

to implicate lier involvement in the fraud. 

- Copy of the order dated 01-12-2006 paèsed by the Hon'ble 
Gauhati High Court (Imphal Bench) in Bail Application No. 
29 of 2006 is attached as AiNEXURE-A/7. 

• 4.8. That, since the above Respondent No.5 could not shift 

the responsibility of the fraud which occurred only due 

to his own omissions and commissions to the shoulders 

of the innocent applicant, even with the help of the 

other Respondents, the said Respondent No.5 

ultimately planned to place the applicant under 

suspension with the help of the Respondent N6.4; and 

accordingly,, the Respondent No.4 placed the applicant 

under suspension vide Memo No. F5- 1/ 2006-07 Dated 

02nd April 2007. Otherwise, there is no justification to 

place the applicant under suspension for. the simple 

reason that the applicant was continuing to be under 

'medical leave' since 12-09-2006, and there is no 

meaning to 'suspend' a Govt servant who was already 

not attending the office. 

It is most respectfully submitted here for the kind 

information of the 1-lon'ble Tribunl that the suspension 

of the applicant was ordered by the Respondent No.4 

under outside influence at the instance of Shri . A.' 

Kesava Rao, Deputy Supdt of Post Offices, 0/0 the 
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Kesava Rao, Deputy Supdt of Post Offices, O/o the 

Director Postal Services, Marlipur, Imphal. Further, 

Shri A. Kesava Rao, Deputy Supdt of Post Offices, O/o 

the Director Postal Services, Manipur, Imphal has also 

been acting with discriminatoiy and biased attitude 

against the present applicant, just for transferring and 

shifting his own oz,nissions and commissions, which 

resulted in the encashment of fraudule'nt1y issued 

certificates in the Post Offices of Manipur Postal 

Division, on the shoulders of innocent subordinate 

staff. It is for this reason that the said Shri A. Kesava 

Rao has been made a 'by name party/respondent' in 

this O.A. 

4.9. That, the Respondent No.4, . namely Shri I. 

Pangernungsung, Director Postal Services, Nagaland, 

Kohima has not applied his mind to assess the 

necessity and justification to issue the order of 

suspension against the present applicant vide Memo 

No.F5-1/2006-07 dated 02nd  April 2007, but issued the 

suspension ordei only at the instance of Shri A. Kesava 

Rao, Deputy Supdt of Post Offices, O/o the Director 

Postal Services, Manipur, Imphal. While doing so, the 

Respondent No.4 has even failed to realize as to 

whether he can place the applicant under suspension 

in his capacity as Director I?ostal Services, Nagaland, 

Kohima. It is for this reason that the said Shri I. 

Pangernungsung has been -issued made a 'by name 

party/respondent' in this O.A. 

4.10. That, after the receipt of suspension order, the 

applicant awaited 3(Three) months to pass over with the 

hope that the 'review committee', if any would meet 

under the provisions of Deptt. of Personnel & Training 
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OM No. 11012/4/2003-Estt.(A) dated 7.01.2004, would 

not extend her suspension. But, neither any review 

committee meeting was held within 90(ninety) days 

from the date of suspension, nor. the,. order of 

suspension against the applicant was revoked under 

the provisions of Rule-10(7) of the CCS(CC&A)Rules, 

1965 on expiry of ninety days. The applicant, therefore, 

filed her representation dated 13-08-2007 with the 

Respondent No.3 for the immediate revocation of her 

suspension and also for the immediate release of her 

leave salary for the period from September-2006 to 

April-2007. But, the representation dated 13-08-2007, 

submitted by the applicant, is still lying as unattended 

with the Respondent No.3 for more than 2(Two) months. 

4.11. That the applicant, under the above circumstances has 

filed the present application before the Hon'ble Tribunal 

for redressal and justice. 

5. GROUNDS FOR RELIEF(S1 WITH LEGAL PROVISIONS: 

5.1. 	That, under the provision of Rule- 10(7) '  of 

CCS(CCA)Rules, 1965 [here-in-after called 'Rules'],, an 

order of suspension made or deemed to have been 

made under sub-rules (1) or (2) of Rule-lO of 

CCS(CC&A) Rules, shall nót be valid after a period of 

ninety days unless it is extended after review, for a 

further period before the expiry of ninety days. In this 

instart case, no review' was undertaken by a 

competent review committee constituted under the 

provisions of Deptt. of Personnel & Training OM No. 

11012/4/2003-Estt.(A) dated 7.01.2004. Therefore, 

the continuation of suspension of the applicant is 

illegal. 

I 	 4 
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5.2. 	That, the suspension of the applicant was not ordeed 

by the competent disciplihary authority viz The 

Director Postal Services, Manipur, Imphal, which is 

prima-facie irregular and illegal. 

	

5.3. 	That, the Respondent No.4 namely Shri I. 

Pangernuingsung, Director Postal Services, Nagaland, 

Kohima did not apply his mind and issued the order 

of suspension in a mechanical way at the instance of 

outside influence exerted by the Respondent No.5 

namely Shri A. Kesava Rao, Deputy Supdt of. Post 

Offices, 0/0 the Director Postal Services, Manipur, 

Imphal. Therefore, the order of suspension dated 02nd 

April 2007 is prima-facie illegal. 

	

5.4. 	That, under the provisions of Deptt. of Personnel & 

Training OM No. 11012/4/2003Estt.(A) dated 

7.01.2004 read-with Rule-10(7) of CCS(CC&A) Rules 

1965, the suspension of a Govt servant can be 

extended after the expiry of initial ninety days only if a 

review committee consisting of the disciplinary 

authority, appellate authority and an officer not below 

the rank of disciplinary authority reviews the 

suspension and recommends for the extension of the 

suspension for another ninety days before the expiry 

of the initial ninety days. In this instant case, neither 

any review committee meeting was held, nor was any 

reference even made for holding a review committee 

meeting. The continuation of suspension of the 

applicant is therefore totally against the statutory 

provision of Rule-10(7) of CCS (CC&A) Rules 1965. 

5.5. 	That, the order of suspension dated 02nd April 2007 

automatically became invalid under the provisionT of 
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Rule-10(7) of CCS(CC&A) Rules 1965 due to the fact 

that the same was not extended beyond ninety days 

on the recommendation of a competent review 

committee. Hence, the applicant is deemed to have 

been re-instated into service with effect from 02nd  July 

2007, without any order and the applicant is entitled 

to all consequential benefits with effect from 02d July 

2007. 

	

5.6. 	That, Shri A. Kesava Rao, Deputy Supdt of Post 

Offices, 0/0 the Director Postal Services, Manipur, 

Imphal has intentionally failed to initiate any action to 

revoke the suspension of the applicant .after the expiry 

of ninety days on 02nd  July 2007; and also that the 

said Shri A. Kesava Rao, intentionally misguided 

Respondent No.3 to continue the suspension of the 

applicant beyond ninety days in violation of Rule-1O(7) 

of CCS(CC&A) Rules, 1965. Therefore, appropriate 

action is required to be recommended against Shri A. 

Kesava Rao, Deputy Supdt of Post Offices, 0/a the 

Director Postal Services, Manipur, Imphal for his 

intentional commissions and Omissions in the case. 

	

5.7. 	That, in accordance with Cabinet Sectt. (Department 

of Personnel) OM No. 39/33/72-Estt. (A) dated the 

16th December, 1972 read-with Cabinet Sectt. 

(Department of Personnel) Memo. No. 39/39/70-

Ests.(A) dated the 4th Fébruáry, 1971, charge-sheet 

should be served upon the Government servant within 

three months of the date of suspension, and in cases 

in which it may not be possible to do so, the 

disciplinary authority should report the matter to the 

next higher authority explaining the reasons for the 

delay. But, in this instant case, neither charge sheet 
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has been served upon the applicant up-till now, nor 

any explanation has been given for the delay. The 

suspension of the applicant is therefore proved to be 

illegal, motivated and totally unjustified. 

5.8. 	That; the Respondent No.2 viz The Post Master 

General, N.E-Circle, Shillong, in spite of the fact that 

she is one of the members of the review committee, 

has not conducted any review committee meeting to 

review the justification of 'applicant's suspension' in 

violation of the Deptt. of Personnel & Training OM No. 

11012/4/2003-Estt.(A) dated 7.01.2004; and allowed 

the Respondent No.3 to continue the suspension of 

the applicant in violation of Rule-10(7) of CCS (CC&A) 

Rules, 1965. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 

The representation dated 13/08/2007 [ANNEXURE-A/5] 

submitted by the applicant is lying as unattended with the 

Respondent No.3 for more than 2(Two) months without any 

response. Since the statutory appellate authority, viz the Post 

Master General, N.E-Circle, Shullong and Respondent No.2, 

has failed to review the suspension of the applicant in 

accordance with Deptt. of Personnel & Training OM No. 

11012/4/ 2003-Estt.(A) dated 7.01.2004, the applicant has no 

statutory remedy to exhaust in this case. 

- Copy of applicant's representation dated 1308-2007 has 

been attached as ANNEXURE-A/t 

U 
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTHER COURT: 

The applicant further declares that she had not previously filed any 

application, writ petition or suit regarding the matter in respect of 

which this application has been made, before any court or any other 

authority or any other Bench of the Tribunal nor any such 

application, writ petition or suit is pending before any of them. 

RELIEF(S1 SOUGHT: 

In view of the facts mentioned in Para-6 above, the applicant prays 

that the Hon'bie Tribunal be pleased to: 

Issue suitable order declaring that the suspension 

order dated 02nd April 2007 as 'arbitrary' and 'null and 

void'; 

Issue suitable order directing the Respondents to allow 

the applicant to join duty immediately by revoking the 

suspension, with immediate effect; 

Issue such suitable order directing the Respondents to 

treat the entire period of suspension as duty with all 

consequential benefits; 

Issue such suitable order(s)/direction(s) to the 

Respondent No.3 to grant the leave of the applicant 

from 12-09-2006 to 02-04-2007 with further direction 

to release the leave salary for the said period within 

such time limit as the Hon'ble Tribunal may deem 

proper; 
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Award the cost of this application to the applicant; and 

Pass 	any other order(s)/direction(s) 	as the 	Hon'ble 

Tribunal may deem 	fit 	and 	proper, under 	the 

circumstances of the case, to render justice to the 

applicant. 

INTEIM ORDER, IF ANY PRAYED FOR: 

The applicant declares that the applicant has no interim prayer at 

this stage. 

IN THE EVENT OF APPLICATION BEING SENT BY 
REGISTERED POST: 

The applicant declares that the application is filed through her 

advocate. 

PARTICULARS OF BANK DRAFT / POSTAL ORDER FILED 
IN RESPECT OF THE APPLICATION FEE: 

Indian Postal Order Number 	: 	F 	r0. 	,4E. 	2 

Office of Issue  

Dateoflssue 	 : 

Office of Payment 

LIST OF ENCLOSURES: 
Application accompanied by Index in Appendix-A 

ANNEXURE-A/ 1 to ANNEXURE-A/W 
Indian Postal Order for Rs.50/- for application fee.. 
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VERIFICATION 

I, Smt. Ksh. Bimola Devi, Wife of Shri Th. Jugeshwor 

• Singh, aged about 57 years, presently employed as Assistant 

Post Master (Accounts), Imphal Head Post Office, Manipur 

State do hereby verify that the contents of Paragraphs-i to 7 & 

9 to 12 above are true to my personal knowledge and belief 

while the contents of Paragraph-8 above are the prayers before 

the Hon'ble Tribunal; and that I have not suppressed any 

material facts. 

QjJ 

Date: 	 Signature of the applicant. 

Place: 

Filed by: - 

Advocate 
11 

The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, 
Rajgarh Road, Guwahati -781 005. 



ANNEXUR.E: /4 

A. DEPAR1MEflF OF PC)iS:: ft)li\ 
OFFICE OF 1JjT DIRECTOR POS[Al.. SFR\'lCE3: M:\NiPCI ' 

I\II'i J,\[.-7950(H 

'No. 1:5- 1/2006-07 2' Apr 2007 

ORI)ER 

Whereas adisciplinaiy proccxling against Smi. K.ih. )3iin 1.a Dcvi, APMAccounts, 
lm)hal Head PostOffice is contemplated. 

Now, therefore, the undersigned, in exercise of powers coafCtTed under Sub-rule (1) of 
Rule-JO .of CCS (CCA) Rules, 1965 hereb'' places the said Smt. Ksh.: Bimola Dei APM 
'\counts, Imphal 1-120 undct suspension with unrncdiiu. effect,  

2 	It ii furthLi oidud that during the puud that this order shdl rc-:?aiiz in force, the 
HeI4quLirWrb of Srnt Ksh Bunola Dov, APM Aoour I.'nphi 1-IPO rhould be 
:IN/lpI_LAL; and the said Srnt. Ksh. t3inola Dcvi 51311 not leave the eadquaiirs 
without obtaining the nrevious the nn!sson nfHe undrsigieW coxnpent authority 

3. 	11 is fuither ordered that during the penoci of suspension, the said Sink. Ksh. i3imia 
1)evi wilt be entiUed to receive 3ubsistenoe aflovanoe t •ifl tfl).C)Uflt;CClua1tO le3vo: 
salary whith the said Smt. Ksh, Bimola Dcvi v'oulcL have drawn..if she had been on 
leave on half average pay or half and in addition, dearness a1lovac, if adrçusihlc on 

- ...-the.basis...of.such.Ieave saiy. 	 . 	:.•.. 

4:,. me.payment of subsistence allowance to the said Sint. Ksh. Dimola Dcvi issubjcct 15, 
the condiiions laid in Rule-53 of FR & SR ( Pirt-I  ) and other. Govt instructions in this 
regard 

(1 nin 
Mvctorl 

Na1and,K1ina. .. 

Copyto- 
 The Chief Postmaster General N F Cck, Slullong-/93001 for fou of 

information 
SmE Ksh Bimoli Dvi, APM AounL Imphal IIPO for informatLon Th 

IuspenIaon has been ordered in conntetion with the dt8clthnaiy procecdrng.s to bt 
itixutiated agauist her, fot her urciiiar identift .thn 0,1 Edii 	investors in 

y ftaudulent dmchaig of KVPs it Lamlong Lizar SO, vKk D 6tora1 letti 1 No - 
;a2fNI-03/2O06-invdtd 18.12.06.  

3 L 	hePostrnastci ( Account tin rhzil HO, Irrpli.tl- 9 0fl I 
4 	'The stafi bianch 0/0 DPS Mariipur Iinuhai 
S. 	' The ASP 1 SuhDivision, I.mphal fbr intbmtation and n'a. 
6. 	Sparc.  

tC' 

- --- 	Dir'ctoi Po 
Nagalanc, I<ohnua 

LI 

I L 

.-.-.------..,.------.- -..----..., 	--..-..--- 

Certified 'o be t:u Cop' 

Advocate" 
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Signarc of Appliflt 

i 

qf 
Medical CcdiicatC for noo.ga'zettted ofccr rccotnmctjdcd for Ieae or exteniOO or Commutation of leave 

(n 	f 	f'1T1 TTT 	 T1 	16 	1931) 

(Govt. of India Finance Dept! W. 173-SR. daled 16th Marc/i, 1931) 

i 	ii 
UEF 

I..', . C4 	
after carfu1 xaminatiOfl of the ca e hcrby 

........... Whososignt 
	is vcn belqw js5uffering from. 	...ect 

I coasider that a pcod of absence from duty of. . . 	 . 	. . 	 ............. \th e
m..........is 

absolutelY necessarY for the testoratiOn of his health. 

............ 

Dated . . . 

- Mk Off 	w t?tr 	rfir 

øeil c.nro Medical Attendant  

POW 

Medical Certificate of fitness to return to duty 

Signature ofApplicant .... 
 

........ 

ftci q-  q1 	 PT 	 -- 
Eft 	 f1f 77 

.1 

L. 

- ....--------do 
	hereby certif 	t4.i 	I 

Registered Medical Practitioner of 

carefully examined..............................
..........of the Dcpartrncflt ......................... 

signature is given above and ñnd that b has rccovred from his illness and is now lilto 	
wile his dutios in GoverrJ:. er'.,O 

I also ccrtify thai 	fre 	 eCiSC' 1 have eiimit;d thc 	iizi Mcdic 	cruficatc ar.d staRniu 

•r'' cne 	
as grrned rr e:- 	

se ic' consi±eraliOfl i.n 	ri: 	:. 

..... 

Dated f ---= .  

	

r -qr .çç 	 fr 

Goorin)Cflt ?.{edicii 
or 

	

RiStC.fi 	traCtrri otic 

',:al--- '-s;................. 
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Signature of Applicant 

TNf 	T'i 	T 

qf 	 jñ 	 ir gi't 	i-r 
Medical Ccttiicatc for non.gazettted officer recommended for leave or cxten!Ion or Commutation of leave 

ffmii 173—o9Ro UtV 16T4, 1931) 

(Gop(. of Jndia Finance Depti. No. 173-SR. dated 16th March, 1931) 

	

it crrn 	*c 	i- 

__ 

¶1 	 arrTr 	 I 

1.. 4. 	 after careful 'xamination of th case hcrey 	rtify tt 

hose sinature is given below is suftring from. 

I consider that a period of absence from duty of........ i.Q. 	....................... with effect  

ab6olutOly necessary for the restoration of his health. 

C 
/ 	

. 
	 TTq EiT .~~C ZV%'NT5~~ 

Regishred Practitioner (No. . . .) 

r r 	 n 	rfrn 

Medical Ccrticate of fitness to return to dtity 

Signature of Applicant 

................. 
Tr 	iTT 	T7  i 	, 	 '1T 	T- 

flTqA q 	 fli Tmrm, 	 I 

TT 

if qir 	 rer 	p.ri 

••;-, ,.,:• _-_____-------- --do hereby crtif tha: 1 	ve 
Registered Medical Practitioner of 

carefully examined ... ......... ........ ........... .......  ....... ..of 	the Dcpartmcnt ........................ 

Signature is given above and find that hc has recovered from h i s illness and is now fit to resume his dutios in Gevc 

I also certify that bcfore arriving at this decisor. I h.e examiicd (he originI Mcd!cl cerliflct 

certified copies iharcof) an xtt 	ea -,v ' -a 	 extended and have taken tbe; i 	j:..:: 	r - 

rr .................... 
Dtted ............................. 

FT'T 

	

'rr TT ct 	r-T -f 

Government. Mcdici  
or 

Registered I'ract 	\ 

A 
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-( 
Signature of Applicant 

i S94M 	 ii 

ii YWTI  
Medical Certificate for non.gaaettted officer rccomrncudcd for leave or extenlon or Commutation of leave 

(iT 	 17 	olTo iTTNr 16 m, 131) 
(Govt. of India Finance Depit. We. 173 -S.R. doled 16th March, 1931) 

ff .................................. ..... of 	 11Tft 1Tf 

f fru 	rrt 	T''T 

Tf 	fT 	.................. 1T'I1 	........... 

v-qfir fl7 	 T91 	fzt [i 	 I 

afler careful 'xamination of the case hereby car-tif ..tat 
~\O. 	........................... hosesignature is given below is suffering from. T 

I consider that a period of absence from duty of. 	 .c . .//./'.1/./.O7.O ........ with 	 .. 

absolutely necessary for the restoration of his health. 	 ( 

11 
gon Medicl Ate&nt 
1. 

/ 
datitionr (. ..,) 

-jtu 	zy 	 rr 	rTfrr 	 n -r 

Medical Certthcate of fitness to return to duty 

c1ItI 	............. 

Signature of Applicant 

lT 	 rr 
) 	

11Ic1f 	 ......... 
• ................................................ 

rir rr 	 FT, T,7irrt °:ft 
(meir 

nfrr stftpñ) UT R E$'r 	rf zñ TT1 Ei?T 	r 	t 
7 	. 	

n 	 f 	n 

I.................. ........................... .. —. ________ 	. 	 do 	hereby certify thai I 	have 
Registered Medical Practitioner of 

carefully examined ..................... .....  ....... .... ....... ..... of 	the Department ................... 	....... 
Signature is given above and find that he has recovered from hisitlness and is now fit to resume his duties in Govcrrmr.: Sor.ce 
I also or-tif thai before arriving at this 	ir. I have exnincd the original Medical Ccrtificatc and saumcr.tt of :: 	(or 

. :heof) oi whj.h ea.'e 'a 	c- exznded and have taken these irao ccusraien Lz a.irivir. at : 

ITT1T ffr 
r.f  

Goverr.rnnt Medical Auendant 
or 

lgistcrerl Prac !1.,ncr No... 

:13l1'\iIt 	• Sf.: 	 ......... 



(1 	 DEPARTMENT OF RADIODIAGNOSIS 
REGiONAL INSTITUTE OF MIDICAL SCIENCES 

IMP}IAL MAN1PUR 

M.R.I. REPORT 

Department Regd.no..... Date .P........ 

................................................................... 

Age 	 Sex ..... 
WardJOPD................... ............................... 	...................................... 

Investigation !iiJ...- 

Reporl: 44I4I 
/ 	

gJ 

- 	 , 

4V /AJ /i12ZLJ 	/r 

I_  
A 

- 

IMPRESSION :7 	
Siatur(......(Radiologist) 

Department.ofRadiodiagflOSiS, RIMS, imphal 

• 	 . 	
'. 1,2 

/ 	 A4Y 	 J  

7LtLZ'P7 
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Medical Certificate for non - gazatted officer recommended for leave or extension or 
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I consider that a period of absence from duty of 	 with effect from 
absolutely necessary for the restoration of his health. 	 is 

iff
........... ....... .. .............. 

Dated I . 
	

-4-. 
TBA1GO SINGH, MS 
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"a.  Hospitals & Research Institute 

Langol, Impha4 Manipur, . 	91-385 - 2414214, 2414252, 2413163 
• 	Fax: 2412018 website: www.shijahospitals.com  

LjgjJ 	 .•. 	 ConsuItzn orthopcdic Sorge' 
C(.J 

(1EDth1th2 -£30 am to 11.00 arn.(Moci. to Sit) 
flfl 	 AT(N 

spia ;  No. 	32822_07/1 	 ocor : 	Dr.Shri Langol 

MRSKSHETRMAYUM BIMOLA 	 Visit Time 
Age 51 Yr(s) 

dres3 	: KONGPAL KSHEI"RI LEKAI  

Imphal East 	 Sex Fema'e 

arit.; 3ttus: M 	 Guardian 	WiO TH. JUGESHORE 

CLpiOf 	: Housewife 	 Rftqion i 	Hindu 

3tieflt Type 	OP 	 iisit Oate : 	13/02/2007 
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4nijà HspitaIs and Research institute, 
Manptir,Lango-795004, 
PFone no:0385-2414214,2414252 

Cash Memo 

ceipt No 	 59104 	 MRD No 	 32822_07\2 

Rtcept Date : 	15/02/2007 	 Hospital No : 	32822_07 

Piyement Mode: Cash 	 Name: 	 KSHETRIMAYUM BIMOLA 

Cash Coflected By : Ch. Bna Devi. 	 Print Date & Time :15/02/2007 10:13:27 AM 
• 	...--. --•---- ------------ 	--------- ...............- 	---------•----------------- 

•Service Name 	Rate 	 Qtity 	 Amount (Rs) 

•:It Fee 	 i 	 50 

50 

-nount Paid 	 50 

ance 	 (0.00) 

'Rs: FIFTY Ory) 
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ANNEXURE : 

Al -.11  
DEPARTMENT OF POSTS: JN)IA 

OFFICE OF THE DIRECTOR POSTAL SREVICIS, MANIPUR.. IMPIIAL- 795001 

NO B-2/ Ksh. Bimola Devi 

To 
The Dir1 td', 
Family 	areS. 

-Govet 	to. 
Imphal- 	01 

Dated at Imphal the 12/10/06 

Subject. - Second medical opinion 

Sir, 

This is regarding the leave application of Stat Ksh Biniolaevi, Asstt Postmaster 
(A/Cs), Imphal HPO from 1219106 to 21/9/06 on medical ground followed by 
applications for extension of leave from 22/9 to 1110106 and from 2/10 to 11110106 on the 
same ground. The medical certificates were issued by the medical Officer of primary 
health center, Mayang Imphal and Sajiwa central jail, Manipur. The copies of the 
applications and medical certificates are enclosed herewith for kind pensal. 

I, therefore, request you to kindly examine the official to confirm the guineness 
of her illness as certified by the above medical authorities as second medical opiniiiñd 
submit the report at your earliest convenienc. 

Enclosures: - (As above) 

Yours faithfully, 

(A.. Kesav.a Rao) 
Dy. Supdt of POs 
0/0 the DPS, Imphal- 795001 

Copy to: 
1) The Postmaster, Imphal HO for information and necessary action. 
2Smt Ksh. Bimola Devi, APM (A/Cs) now at Kongpal Kshetn Leikai, P0 

Porompat, Imphal East, Imphal- 795001for information. She will appear 
before the State medical board held on every second and fourth. Thursday of 

by theDirectar, Family -Vvlf& 
Services, Manipur vide his letter No 2LMB/Inv/92-FW (Pt.11)/6192 dated the 
lOthOct .  2005. 

Dy. Supdi of POs 
0/0 the DPS, Imphal- 795001 

CcrtIÜCd to be true Copy. 

Advocate 
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certieci ttat I/(.'1;) have carefuliy. 	 01tJ 
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His age by  his Own • 	. Sttrnnt is 	. years and 
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further service of any kird in 	Deptri1nL to which 
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	 Certified to be true Copy. 

Advocate 
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DEPAR1MEN:L oi' IC;TS INDIA 
OFFIC.E OF THE DIRECTOR POSTAL SERVICEs: MANIPtJR: )MPHAL.-795001 

l\ro;137jKsh BimolaDevi 	 Dated 8Dec 2006 

-. 
) 	

)fll.r'S1L\31fl1Oia 
, 	'jv1, Aecouju Bunch 

1/ 	Irnphai RO-795001, 
Now resi6igai Kongpal K1ietri Leika.i. 
P.O.-Poro:iipat-795 005. 

Sub: - Reporting to duty. 

ef: Your mlicatior dated NJ for ani oixtcnior, ofJeave fom 27.11. 2006 
30. 1.1 .2006-reg. 

You have appiied for jeave d::ing theundc-z mentione&priods: 

1.. 	12-09-06 to 21-09-06 - Cornniuted leave on ni/c. 
22-09-06 to 01-10-06 do 
02-10-06 to 1 l,-10-0$ do 
1240-06 to 26-10-0., 

- 	 do 
27-10-06 to 10-11-06 do 
12-11-06 to 26-11-06 d.o 
27-1.1-05 to 30-11-06 do 

The Director Family Welfare, Govt.ofMnjpur; Irnphal, vide his letter 
No. 1/MBIINV/92-FW(Pt) dard 1. 11.2006 h.s inti tcthat you are  
resting 15 (fiP.een) days. As per his report, you are ft for duty wj 0l.i2.2O06 but you 
have not repoited to duty till d.ai. 

You are hereby directed to ieporr to duvy irnraediately. 

Mattei; extremely urgent. 

_-_ 

(A.KES'AVA RAO) 
Dy. Supdt. of Por,t Offlees, 
Mampt.r, 1rnpha1-79 001. 

Certiñed to te true Copy. 
r\. K (14' 

Advocate 

- 	 . .- 	 - .. . 	 . 	 fl. . 	 .--.. -. ,.. .; -i 	 •,t 	..... ___.. . 



4NNEXURA 
DEI'.RTME?n: OF POSTS: ThDIA 

)FflCE OF THE DIRECTOR POSTAL SER\QES, MANPUR - .c 

IMPH/1.-795 01. 

lB 	I 	 91 Feb 07 

To 	
The Dirc.cto) 
Family Wejfa Services, 
Governm ei't of Manipur 

00.1.. 

;': !ne(lical opinion. 

Vur Lt' No. 	V92.-FWt) dated '16.11.2006.. 

t\JUdlV ted1 to your letter cited above on.the subject In your opinion t was staled 
t Sir Bnih Dcvi .PM ( \.'Cs) Imphal Head Post Office 'voulu be fit for fultiLel 

kss laborious character than that which she had been doing after restirigl5.' 
iiiern (IAV 

 

iiiii toe said official does not turn up foi iou'ung to her duty by subrmtting 
apni:: irn fir' exiension of leave one afler another. 	 ' 

Li this connection, the leave appliati'on for extnsioi of leave'bñ 'medic41' ' 
QrOLtflCtS O! 	with (he medwal certificates submitted by the said official for tIii 
foIl oving periods are also en1osec herewith for kind perusal. 

12.10.06 to 26.10.2006 
7.10.2006to 10.1.1.2006  

12.11.2006 to26.11.2006 . 
27.11.2006.1o30.l1.2006 	 . 
1- L'12..2006to15.122006  
16.12.2006 to 30.12.2006 
Li.2.001 o 14.01.2007 

I 0. ) 29.01.2007 
T101.200 7  to 13.02.2007 

1, Ii ::c.for, request you LO kindly examine the official to conThm the genuineness 
,i hvr Itiess as c'ited by the mecheal authorities as second medical opinion and subnit 

.1 	i'': I 	.' ar! ert c•o: - vrnienee. 

Yours'faithfully, 

(A..'KESAVA RAO) 

Dy. Superintendut'of F'ost Oce 
Manipuç Divisioi. !inhal-795OO1 . . 

j'hr, Postmaster. 	mphal flC) for I,nforr[iation and necessary action. 
2.Smt.KiiJ?mcia DeviAPM (A/Cs) now at KongDal Kshelri Leikai.,PO 

ç . Porom1:.at, Imphal East,Imphal-795 005 ib•r' inföthat.ion. 	h 	vii appfr 
before the State Medical Board held on every second and.fourth Thumdày of 
each month positively as and when communicated by the DfrecOi Fuir 

el.r:r.c Services, Manipur. 
----'. ---- 

-z:. -< 	.,. 	• ._- 
(A. P2SAVA RAO) 

Dy. Supeirizednt of iost Othez 
Certified to be true Cop.y Manipur D.vi&iou.iiphal-795001 

Advocate 
.................. 	_,:, 	.......................................... 
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thc requisite number of •' folios.' 	' 	' .. 	'.'' , 
J_ stamps and folios  

o5or o 5 U 7DFC 2006 
No.HCMJL 21/ 
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0 	 'n" 

- 	 IN 'THE' GAUHATI FUOH ,couRr 	 1, 

(The High Court of Assam,Nagaland.Meghaláya :  
Manipur,Tripura,Mizoram & Arunachal Pradesh) 

IIvIPFIAL BENCH 

aAEL-APPLICLATION NOS.27, 28&29 OF 20OJ, 

BAIL APPLICATIONNO29. OF 2006 "  

I. 	Smt. 1(sh. Binioia Devi, aged about 56 yeas, Win Shr'Th. 
Jugeshwar Siigh, resdentofK'o,,ngpaJ Kshetri Léik;i, POI,& 1 

Porompal., Distt.' Imphal East (Manipur State). 

Petitionei 
- Versus - 

The State of Manipur: 
R'esp.mdent's: 

EF ORE 

THE HON'BLE MR. J'USTICEB.D. AGARW'AL 

For the Petitioner 	: 	Mr. BY 'Sãhu, Adyocate. 	k 	' 

For the Respondent 	: 	Mr. R.S. .isang, Addi. P.R. 

Date of order 	 : 	'01-12-2006 

ORDER 

n 

tT3uhaU 	Cour' 

Imphal enn (N/1a1UPu,71  

All these 3(three) applications are' being decided bythis common order 

since they are arising out of the same FIR and the petttloncf s case are also 
identical. 	 ' 	' 	. 	' 	• 0,'O 	

.,' ; 	 " 	 .•'.; 

Heard Mr.B.P. Sahu, learned. ,counsel forthe pétitiôners ah4 Mr.'R.S. 
Reisang, learned Public Proscuor for the 'State. '1 

The petitioners are-seeki'ng pre-árrest .baiF iri:'dm'ction wi itW'l1R' 
No 198(11) 2006 PRT P. S. u/s 409/420/120-B I P C 

,/fVl 	 CertfiedtobCtTu0PY. 

-\ \( 
Advoate' •' .'". 
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I have perused the FIR, case diary and the docunitits filed aIoi with 

the Bail Applications. 	 . 	 .. 

The petitioner in B.A. No. 27 of 2006 is a Postal Agent, Petitiofler ir 

BA No. 28 of 2006 is a Sub Post Master and the Petitioner in BA No. 29 of 

2006 is an Assistant.Post Master. 

The charge against the petitioners i that they have allowed few 

persons to encah Kisan VikiasPatras KVP) valued Rs. 29,54,800/- (Rupets 

twenty nine lakhs fifty four thousand and eight hundred): fraudulently. 

Accordingly to the Prosecution all these 'kVPs were fraudu1ent.one. 

/, 	-- 	'\ [7] 	Apparently, the Investigation Officer has not yet been able to collect 

(i" •/ 	•••'. 	\__ 	 . 	 ., 
the evidence that the present petitioners had actually forged the KVPs or that 

il they themselves withdraw the money in fraudulent manner or committed the 

'j fraud it appears to me that the main culprits are some other persons who had 

encashCd the Ks, albeit on being identified bhe Ageh. 

ASS- 
G.:hI 	.... 

[8] 	According to Mr. Sahu, learned couPsel for the petitiohers theVPs 

were processed through the concerned Pos.t Office; namely, Gariba Tola Post 

office in Bihar. The photocopies of applicatins king apova 

of the issuing Branch of the Post Oflic-e was produced before the Càurt to  

show that the petitioners had acted .bonafide. However ;  according-lo the 

learned Public Prosecutor the petitioners did nOt f011ow the relevant nils of 

Post Office, Savings Banks whilC aIlowiigencasiment of the KVPs; Iti my 

considered opinion non observance of the:Ri.iles is a  diffeeit aspect,and 

committing offence of chèätirg'andbreach of trust is a different aspect. 

j9j 	The ahove apan, all 1he ihree peiilio .ners l .are women anclthy are aiso 

permanent residents of lmphai Town and as such there is no possibility of 

their jumping bail. This apart, two of the three petitioriers are permanent 

employees of the Postal Department. The .ca$ë of the Agent is also situated  on 

the identical footing At the sime time it appears to me that it is not acase of 

custodial interrogation of the petitioners. Hence, if the petitioners are allowed 

to remain on anticipatory bail it is not likely to hamper with the investigation 

[10] 	Accordingly, the interim bails granted to the petitidners on 15.14.2006. 

are hereby made absolute. 	.. 	 .. 	. 	.. 

•: ...bntd..'.3Y: 
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e petitioners are directed to cooperate in the investigation Fhey 

iake any attemot to tamner th evidence or influèncé he Lw ittiss.  

1/ / 	e1• 

In view of the above observation/direction these BiI applications are 

disposed of.  

Sd!- B D AGARWAL 
cl RIDGE 

Signature of copyist 	o 4 
c/i • 

(M.PRIYAKUMARSrNGH) 	 .. 

Readb.: 

Compared hg.: 

j 	2• 
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To 

The Director Postal Services, 
Manipur, Imphal - 795 001. 

Sub: -Most Humble Prayer for revocation of suspension ordered 
vide DPS, Imphal Memo No. F5-112006-07 Dated: 213-4-
07 in respect of Smt. Ksh. Bimola Devi, Asstt Post 
Master(A/Cs)(LJnder Suspension), Imphal H.P.O. 

Respected Sir, 

Most submissively, I would like to submit the following 
few lines for favour of your kind consideration and favourable 
revocation order- 

That Sir, I was ordered to be placed under suspension vide 
DPS, Imphal Memo No.F5-112006-07 Dated: 213-4-2007 on the 
ground that a disciplinary proceedings to be initiated against me 
for irregular identification of fraudulent investors in fraudulent 
discharge of KVPs at Lamlong Bazar S.O vide Directorate 
Letter No.5-21/NE-0312006-Inv datd 18-12-2006, but neither 
the copy of the directorate's letter dated 18-12-2006 has been 

,M \\ 

	

	supplied to me, nor I have been charge sheeted for any offence for 
more than 4(Four) months after the date of suspension. 

That, Sir, I would like to submit before your kind honour 	\ 

hat in my entire service I have been discharging my duties as a 
incere and devoted subordinate employee and I had never come 
efore the adverse notice of any of the higher authorities. Even 
n the case of identification of the K. V.P investors, I just 

. identified them on the basis of identify provided by Smt. Th. 
+• Anupama Devi, the SAS & MPKBY Agent working at Imphal 

HPO. Thus, I simply acted only in good faith and I have no bad 
or improper motive in the entire case. 

Certified to be true Copy. 
. 

Advocate 



That Sir, I am from a respectable family and my husband 
is a respected person in the locality. Therefore, the suspension 
order against me has caused serious damage to the reputation of 
my whole family. 

That Sir, right from the day that I came to know that the 
K. V.Ps were taken payment by fraudulent people by befooling 
me, I am suffering from serious health problems; and the 
incident has badly affected my health. Because, I never expected 
in my life that I would ever be utilized by any bad people for 
their benefits by befooling me and by using my innocence and 
good faith. But, instead of understanding my strong feelings in 
favour of the department, I am being harassed in every corner 
and even my medical leave has not been granted for the period 
from Sept-2006 to April-2 007 in spite of the fact that the State 
Medical Board, Manipur has declared my ill-health as genuine. 

That Sir, the Rule-10(7) of CCS(CCA)Rules 1965 clearly 
states that an order of suspension made or deemed to have been 
made under sub-rule (1) or (2) of Rule-i 0 of CCS(CCA)Rules 
1965 shall not be valid after a period of ninety days unless it is 
extended after review, for a further period before expiry of ninety 
days. But, in my case, although the prescribed period of 90-days 
has already been over on 03-07-2007 without any review, no 
order for the revocation of my suspension order uspension dated 
213-4-2007 has been issued till-date. 

That Sir, it is well know to the department that I have not 
been involved in any fraud or fraudulent act but has only 
identified the investors of the K.V.P due to good faith. 
Therefore, my prolonged suspension for this minor human error 
is really an injustice on your humble subordinate. In addition, 
the order of suspension dated 213-4-2007 ought to have been 
revoked on completion of 90-days as because neither my 
suspension case was reviewed by any review committee in 
accordance with the relevant rules and instructions, before the 
expiry of the prescribed 90-days time-limit, nor disciplinary 
action has been initiated against me till-date as intimated in the 

if 



suspension order. Therefore, it is most humbly requested 
that I may kindly be allowed to rejoin to my duties 
immediately in the interest ofjustice. 

I therefore most respectullypray before your goodself 
that my suspension case may kindly be reconsidered on 
humanitarian grounds; and in addition to revocation of my 
suspension with immediate, effect, my leave period on 
medical grounds from Sept2006 to April-2007 may also 
kindly be granted to avoid a:nyfurtherflnancial hardship to 
me. 

I would also most respectfully submit. that I will 
discharge my duties most sincerely and devotedly and I 
shall ever be grateful for your kind favourable orders. 

Yours faithfully, 

Dated: 13.08.2007 

Place : Imphal 
(Ksh. Bimola Devi) 

Asstt. Post Master (Accounts) 
(Under Suspension), 

ImphalHP.O. 


